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(c) and (d). The terms under which 
hedge trading mieht be permitted will 
be announced shortly, 

(e) A statement is 
Table, of the House. 
V, annexure No. 13.] 

laid on the 
[See Appendix 

FILMS IN INDIAN LANGUAGES 
•1173. Sbri N. B. Cbowclhlll'J: (a) 

Will the Minister of Worm.atioa 
1111d Broadcasti.c be pleased to state 
which are the Indian languages in 
which films were manufactured In 
India during the year 1G51-;i2? 

(b) What are the numbers of su<:h 
fllms languaee-wise? 

(c) Were any films made outside 
India in any Indian laneuaee ·durine 
this period? 

(d) If so. what is their number 
and in which countries they were 
made? 

The Minister of Wormation and . 
Broadcasting (Dr. Keskar): (a) Films 
in Hindi, Beneali, Marathi. Gujerati, 
Punjabi. Tamil. Telugu, Kannada, 
Malayalam and Oriya were presented 
to the Central Board of Film Censors 
for examination. It is, however. not 
possibl� to say bow many of these 
wer� actually made within the year 
1951-52 or whether films were made 
during the period in any other langu· 
age also. 

(c) Yes. Sir. 
(bl and (d). A statement is laid on 

the Table ot the Hou�e. [See Appen
dix V. annexure No. 14.] 
lMPoRT OF LIQUOR, SPIRITS AND WINES 

299. Sbrl Nanadas: Will the Minis
ter of Commerce and Industry be 
pleased to state: 

(a) the quantity and value of all 
types of liquor. spirits and wines i m 
ported into India during the past 
four years: 

(b) the quantity and value of the 
liquors. sPlrits and wines produced in 
lndla during the last four years; and 

(c) whether there has been recent
ly a net increase In foreien imports 
and/or lo the total quantity available 
tor consumption? 

TIie Mlalster of Commeree (Sbri 
Karmarbr): (a) and (b). Two state
ments are laid on the Table of the 
Bouse. [See Appendix V, annexure 
No. 15.) 

(c) There has been a slicht lncreue. 

CoTTAGE INDUSTRIES (DEVELOPMENT) 
300. Sbri Telld.kar: Will the Minis

ter of Commerce aad Indasl.r7 be 
pleased to state: 

(a) the schemes adopted by Gov
ernment to develop cottage industries 
in India; 

(b) the places where experiments 
relating thereto are being carried 
nut; and 

(c) the kinds ot cottace Industries 
proposed to be developed and the 
success achieved so far? 

TIie MJaister of Commeree (Sbri 
Karmarkar): (a) Although develoP
ment of Cottaee and small-scale in
dustries is primarily the re�ponsibility 
of State Governments, the policy of 
the Gc.vernment o! India is to give it 
impetus and encouragement in as 
large a measure as possible. The 
Central Government's main function 
L� to co-ordinate the activities of the 
State Governments and to give finan
cial ass:stance where necessary. 

Wi.th this end in view, the Govern
ment of India have adopted the 
following schemes.-

(i) Establishment of an All-India 
Handicrafts Board to advise Govern
ment on the problems of the handi
crafts industry and In particular to 
impiove and develop production and 
promote sales in India and abroad. 

(ii) Establishment of an All India 
Handloom Boacd to advise Govern
ment generally on the problems of the 
Handloom industry, to exatnine sche
mes for the improvement and deve
lopment of the handloom industry, 
and to maka recommendations for 
assistance from the Handloom Fund. 

(iii) Plans are also be:ng finalised 
to set ·up an All-India Board for Khadi 
and Village Industries. This Board 
wlll advise Government on m�thods 
to be adopted for effecting all-round 
improvement In these fields. 

(iv) Grants of financial assistance 
to State Go·;ernments and non-official 
oreanisatl:ms for the execution of 
specific schemes for th� development 
of cottae� and small-scale industries. 

(v) Making available funds to cer
tain Part 'C' States every year for the 
srant at loans to cottace and small
scale Industries. 
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(b) The Government of India are 
not themselves carrying out any ex
periments in regard to tbe develop
ment of cottage and small-scale indus
tries. They are, however, conscious 
of the importance of this aspect of 
the problem and have given special 
priority to State Schemes which per
tain to Research and experimentation 
tor giving financial assistanre. 

(c) The All-India Handicrafts Board 
have recently selected Pottery and 
Earthenware aQd Matting for concen
trated devdopment for this year. 
Other cottage and miall-scale lndu.a
taies are also, however, beia1 en
couraged through grants to State 
Governments and private or1anlzations 
for the purpose 

COAL MINEi $ToWING Bo.lJIJI 
301. Sbrl N. P. Slaba: (a) Will the 

.Minister of Proclaction be pleased to 

Na-s 

Chairmo" 

(1) Shri R. K. Ramadhyani, I.C.8. 
Qoal Commiuioner. 
M.,,.i,.,. 

(2) Shri N .  Barraclough, 
Chief In,peotor of Mines with 
the Government of India. 

(3) Shri L.S. Corbett, 
Chief Mining Engineer 
(Rail-y Board) 
Deputy Coal Comminioner (Production) 

(') Shri A.B. Out.., 
8u1>3rintendent of Collieriea. 

(5) Shri 111'..L. Shome, 
De_puty Coal Commi,aioner 
(Distribution), 

(c) The accounts of the Old Coal 
. Mines Stowing Board used to be 

audited by the Auditors appointed by 
the Board with the approval of the 
Central Government: Under tbe Coal 
Mines (Conservation and Safety) Act, 
1952, the accounts of the Coal Board 
will be audited by the Comptroller 
and Auditor General of India. 

(d) ·A copy of the audit report of 
the Old Coal Mines Stowing Board, for 
1950-51 is laid on the Table of the House. 
[S\!e Appendix V, annexurP. No. 16 ] 

HOUSES FOR MINE WoRKEIUI IN 
R.uaSTBAN 

It!. Sllrl Balwut 8laha Muta: 
WW the Minister of Worb. B ...... 
ac1 Supply be pleased to state: 

state whether the Coal Mines Stowine 
Board has been constituted or not? 

(b) U so, who are tbe present mem
bers and what are their qualidcationsT 

(c) Are the accounts of the Coal 
Mines Stowing Fund audited? 

(d) Do Government propose to lay 
on the Table of the House the last 
audit report? 

The Mlals&er of Proclactloa (Sbri 
I[, C. BeddJ'): (a) Apparently the 
Member is referring to the Coal Board 
as the Goal Mines Stowing Board 
ceased to function with the passing of 
the Coal Minas (CoDHrVa�on and 
Safety) Act, 1952. The Coal Board 
was constituted with effect from the 
8th January, 1952. 

(b) The names of the present mem
bers and their qualiftcations are:-

Qualifications 

B.Sc. (Mining) & Fir•t Cla,,a 
Colliery Ma.nacer's certificate or 
Competency. 

B.So. (Mining) & Firat CIA,e 
Colliery Manager's certificate of 
Competency. 

B.Sc. (Mioin!I:) & Fi1'11i Cla .. 
Colliery Manager's certificate of 
Competency. 
Fir�t Class Colliery Manager'• 
oertificate of Competency. 

(a) whether the Government of 
India are aware of the housing pro
blem of workers in the mining indus
try in Rajasthan; and 

(b) whether Government have 
·under contemplation any scheme for 
construction of houses in that State 
either directly or in collaboration 
with mine owners? 

The Mlaister of Worts, Boasinc 
and Supply (� Swana Slnp): 
(a) Government have not made any 
detailed study recently of the housing 
conditions of the labour employed in 
all the mines of Rajasthan generally. 
An inspection of the coal mines in 
that region, however. was made trom 
this angle in 1950. There ls certainly 
an appreciable shorta,e of h<luatns. 




